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arrest the applicant. Therefore, it is prayed that applicant may be granted an-

ticipatory bail.
Reply filed.

Ld. Additional Public Prosecutor has opposed th
interroga

e bail application stating

tion of applicant

that the investigation is at initial stage and custodial

is required.

Although, present is a dispute between th
ure. There are a

f 10, the applicant is

e neighbours , but the allega-
llegations U/S

tions against the applicant are serious in nat

323/354/354 (B)/341/34 IPC. Accordingly, to the reply O
er house due to the fear of the appli-

absconding and victim Mamta has left h

cant.
t the allegations against that applicant are

Keeping in view the fact tha
grant anticipatory bail to applicant, at this

serious, | do not find it justifiable to
stage. Accordingly, the anticipatory bail application of applicant Jindal Kumar

stands dismissed.
Applicant stands disposed off accordingly.

Copy of order be given Dasti.

(sga/%n% L)

Addl. Sessions Judge-08
04 West District, THC Delhi
02.09.2020
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police officials of PS Nihal Vihar may arrest the applicant. Therefore, it is

Prayed that applicant may be granted anticipatory bail.
Reply filed.

Ld. Additional Public Prosecutor has opposed the bail application stating

that the investigation is at initial slage and custodial interrogation of applicant
is required.

Present is a dispute between the neighbours and the only allegation

against the application is that she has pulled the hairs of the complainant and
slapped her.

Keeping in view the facts & circumstances of the case and the fact that
applicant is a lady, | deem it fit to grant anticipatory bail to her. In the event of
arrest, accused/applicant be admitted to anticipatory bail on her furnishing per-

sonal bond in the sum of Rs. 20,000/- with one surety of the like amount sub-
ject to conditions that applicant/accused shall appear before the Investigating
Agency as and when required and that she will not indulge in any such activity
which shall be prejudicial to the fair investigation/trial of the case. Applicant/ac-
cused shall not change her address without prior intimation to the court.
Copy of order be sent to the 10 for necessary action.

Copy of order be also given Dasti to the accused /applicant.

(S l‘é VISHAL)
Addl. Sessions Judge-08
04 West District, THC Delhi

02.09.2020
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